NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
~ AHMEDABAD

C.P. No. 1 /73(4)/NC|.T/AHM/2017

Coram: Present: Hon'ble Mr BIKKI RAVEENDRA BABU
- MEMBER JUDICIAL

' ATTENDANCE CUM-ORDER SHEET OF THE HEARING 0|= AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 27.04. 2017 '

Name of the Company: Meena SubhashKulkarni&Ors.
Neesa Agritech & Food Ltd. & Ors.

Section of the Companies Act:  Section 397-398 of the Companies Act, 1956 '

b bk}

1 :rc‘"'m"n R Dave - ﬂdvacc‘tb _ Pe«h‘:lm\'v\ ' ﬁ"’/:

S.NO. NAME (CAPITAL LETTERS) _ DESIGNATION __ REPRESENTATION __ SIGNATURE

ORDER

Learned Advocate Mr. J aymin Dave present for Petitioner. None present for
Respondent o

It appears that the apphcatlon filed by Respondent under Rule 11 of NCLT Rules '
- 2016 18 W1thout enclosmg Demand Draft in respect of payment of fee.

Respondent sent an Application for adjournment.

- Respondent has been dragging on the matter w1thout gettlng ready for the final
heanng ' '

However in the Interest of JUSthC the matter 1S adjoumed to 26 05 2017 for final
hearing. -

Respondent 1s d1rected to pay cost of Rs. 10,000/ to the petltloner on or before
26.05.2017 '

List the matter on 26.05.2017.
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RAVEENDRA BABU
MEMBER J UDICIAL

Dated this the 27 day of April, 2017.



